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PUBLIC NOTICE
General public i hereby informed that due 1o cerain unavoidable areumstances, the Public
Auction [of pledged ornaments-MPA accounts) by our client M's. Muthoot Finance Lid,
scheduled for 277, 287, 297 July 2023 siends pastponed and re-schedulad 05*, 07, 08
September 2023, The place and fime of Public Auction shall remain the same, as already
natified ta tha cancemed bomrowers. In casa af any clarification, the interested parsons may
contact he concemed branch office of our ciant.

Kohli & Sobti Advocates,
A 594, First Floor, Lajpat Nagar-ll, New Delhi - 110024

Note: Cusiomers can release their pledged omamenis before the scheduled auction
dale, against payment of dues of owr dient. Custormer can also contact to Emad ID;
recoverynorth@muthooigroup.com or Call at 734586464, 7004452461

NAKODA LIMITED (IN LIQUIDATION)
CIN: L17111GJ1984PLC045995
(The Company) Registered Office: Block No 1 & 12 to 16
Village-Karanj Tal Mndvi Dist-Surat Gujarat-394110

Sale of Assets of Company under the provisions of the Insolvency and Bankruptcy
Code, 2016

Notice is hereby given to the public in general that the process of Sale of Nakoda Limited -
in Liquidation' (Corporate Debtor) as “Going Concern” under the provisions of
Insolvency and Bankruptcy Code, 2016 and Regulations there under, is scheduled to take
place on 25"August, 2023. The E-Auction will be conducted on "AS IS WHERE IS BASIS,
AS IS WHAT IS BASIS, WHATEVER THERE IS BASIS AND NO RECOURSE BASIS."
The Auction will be conducted by the undersigned through -Auction service provider, E-
Procurement Technologies Ltdthrough itswebsite https://ncltauction.auctiontiger.net(With
the unlimited extension of 5 minutes each).

S.no Asset Description Reserve price Earnest Money | Bid Incremental
(In Rs Lakhs) Amount Value
(In Rs Lakhs)

Sale of the Corporate Debtor as a Going Concern
Date and Time of E- Auction: 25.08.2023 from 12.00 Noon to 02.00 PM

1. | Sale of the Corporate 260,27.00 | 2,600.00 26.00
Debtor as a Going Concern

Date and Time of E-
Auction: 25.08.2023 from
12.00 Noon to 02.00 PM

Terms and Condition of the E-auction are as under:

1.E-Auction wit be conducted on "AS IS WHERE IS*"AS IS WHAT 1S* "WHATEVER
THERE IS* and "AND NO RECOURSE BASIS" through approved service provider E-
Procurement Technologies Ltdthrough its website https://Incltauction.auctiontiger.net
2. The Complete E-Auction process document containing details of the Assets, online e-
auction Bid Form, Declaration and Undertaking Form, General Terms and Condition of
online auction sale are available on the website of M/s e-Procurement Technologies
Limited -Auction Tigehttps:/incltauction.auctiontiger.net or can be obtained}
through an email at liquidation.nakoda@gmail.com

3. The Liquidator has right to accept or cancel or extend or modify, etc. any terms and conditions
of E-Auction at any time. He has right to reject any of the bids without giving any reasons.

4. Last Date for Submission of EMD: 22ndAugust, 2023.

For Further information, the intending Applicant may contact the undersigned or his teamj
member Mr. Akhil Ahuja at 99113315990n any working day from Monday to Friday,

between 11 amto 5 pm on or before 22™August, 2023.

Place: Ahmedabad

Sd/-

Ravindra Kumar Goyal

Liquidator

M/s Nakoda Limited
IBBI Reg. No. IBBI/IPA-001/IP-P-02019/2020-2021/13098
Registered Address: Eden |- 807, SG Highway, Godrej Garden City,
Jagatpura, Ahmedabad-382470
Email: ravindra1960_goyal@yahoo.co.in, liquidation.nakoda@gmail.com
Mobile No: +91-99780 94218
Correspondence / Communication Address: - Ravindra Goyal C/o Mavent

Restructuring Services LLP, B-29, LGF, Lajpat Nagar-lll, Delhi 110024

Ahmedabad Branch Office: Aditya Birla Housing Finance Limited, 307, Jnd Floor Turquotse Panchwali Cross Boad, Chimanial Girdharlal Rd, Ahmedabad, Guarat-36006

PROTECTING INVESTING FINANCING ADVISING

Aditya Birla Housing Finance Limited

Registered Cffice: Indian Rayen Compound, Veraval, Gujarat 362268

Rajkot Branch Office: Aditya Birla Houzing Fmance Limited, The Impearial Heights BR205,206, 2nd Floor, 150 Fest Ring Road, Ragol Gujarat-260001

2. Auction Sardce Provider MUz, Globe Tech Infosystems Private Limibed - Mr. Samir Chakravorty
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

1. ABHFL: Authorized Officar b, Siddharth Kotadia, Contac Murmbear 919824900340, Pated Narendra , Contact: 19903967323 Chirag Lokhande, Contacl+S197TAT5E8208

E-Auction Sale Motice for Sale of Immovable Asset{s) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provision to rule 8[6) of the Security Interest [Enforcament] Rules, 2002
Wharaas the Authorizad Officar of Aditya Birla Hausing Finance Limited/Secured Credior had taken possession of the following Secured assats pursuant to nobice issued undar Sac
1302} of Securitizafion and Reconsiruction of Financial Assets and Enfprcement of Security Interest Act, 2002 (SARFAESI) for recoveny of the sacured debts of the secuned creditar,
Tor the dues as mantioned herein bebow with further charges and cost thareon from the following Borrowers and Co. Borrowers. Nobioe is hereby given b the public in general and in
particular 1o the Borrowers and Co. Bormowers that e-suction of the following property for realizabon of the debts due to the Aditya Birla Housing Finance Limited will be held on "Asis
Whereis™ and "As iz What is” Basis.

Sr | Mame of the Borrowers Description of Properties Amount a5 per Reserve EMD Last | [Inspection Date of
Mo| & Co. Borrowers Secured Assels Demand Motice Price EMD Date | Date and Timea | E-Auction
1. | Rameshprasadsinh | All That Fiece And Parcel Of Unit No: 102, On | Rs. 10,66,211/- INR 9,29, 475 | INR 92 947 500 [15-08-2023] 14-08-2023 | 16-08-2023
P;adippmsadﬂ"h First F|I:H:lr, Blosk MNo: C1in Euik:'mg Known As [Hup-ggs, Ten Lakh [Rupgg5 Mine [Hupﬁﬁﬁ Nin|_=-_1!||' PP e
HUEh'ﬂilh, P‘n'.]la 'Umang Hdﬂﬁl’ﬂlﬁdeﬂEUﬁng 15 Sq Yards, LE., E.-p:l':" Six Lacs ngnl:" Two Thousand 11:00 am 1o
Singh 785 0. F1, Sduated At Block No. 844 + 846, | Thousand Two Mine Thousand | Mine Hundrad 0400 pm
Mouje; Lambha, Taluka: Vatva, Nr. Lambha | Hundred Eleven | Four Hundred | Forty Seven
Lake, Lambha (zam, Ahmedabad And Bounded | Only) &s an and Seventy and Fifty Paiza
A5 East: Block Mo, G2, West: Flat Mo, ©1-103, | 12.10.2022 Five Only) aniy)
Morth: Flat No. C1-101, South: Block No. B1
3. |Sandip Chakubhai | All That Pieca And Parcel Of Immovabie | g 64538811/ | INR 4,54,427/- | INR 4584271 |15-06-2023| 14-08-2023 | 16-08-2023
Rathad, Property Comprising And Baing Residential (Rupsas Six [Rupees Four | (Rupssas Forty belwaan
Sangeetaben Tenement No. D¥24-0 Constructed On The NA. | | acs Forty Five | Laos Fifty Four | Five Thousand 11:00 am to
Sandipbhai Rathod | Land Admeasuring 34.51 Sq. Mis., LE., 588.74 | Thoysand Theee | Thousand Four | Four Hundred (4:00 pm
5q. Fts., Of Sub Piot No. 24-C-2 OF Piof No. 24 | jyndrad Eighty | Hundred and | Forty Two and
OF Area Known As “Adarsh Residency” Type-D | Eygnt and Eleven | Twenty Seven | Seventy One
Lying And Situated Within Revenue Survey No. | paisa Only) as on | Only) Paiza only)
141 Paiki Village Pipaliya Pal Of Lodhika Taluka | p4.10.2002
Of Rajkot Diskrict And Bounded As: East Plot
Mo, 84, Wesl: 7.50 Miz. Road, Morth: Sub Plot
Mo, 24-C-1, South; Cthers Property

For detailed terms and

conditions of the sale, plesse refer o the link provided in Aditva Bida Housing Finance LimitedSecured Creditor's website ie
https Momefinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-act or hitps: /BestAuctionDeal com
Crate; 28-407-2023
Place: Gujarat

Authorized Officer,
Aditya Birla Housing Finance Limited
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PUBLIC NOTICE

enaral public & hareby mformed thal dws 1o cerain unavoidable droumsiances, he Public
Augtion (ol pledged omaments-NPA accounls) by aur chienl Mis. Mulboal Frnanca Lid.
schaduled for 2™ 287, 29 July 2023 sfands postponed and re-scheduled 05® 0, 08*
September 2023 The place and tme of Public Auction shal remain the same, as almeady
notified to the concermed bomowers. In case of any clarificadion, the interesied persons may
contact the concemed branch office of our dient,

Kohli & Sobti Advocates,
A 594, First Floor, Lajpat Nagar-ll, New Delhi - 110024

Mote: Customers can ralease thair pledged omaments belara the schedulad auchan
date, against payment of dues of our dient Customer can alss contact o Emadl 1D
recoverynonhi@muthostgroup.com or Cadl at 7834886464 TO04452461

PUBLIC NOTICE

General public is hareby mfarmead thal dus lo cerain unavordable circumslances, Ihe Public
Auclion {of pledged omaments-MNPA accounts) by aur clienl Mis, Mulhoal Foance Lid.
Schedubed for 28%, 299 July 2023 slands pestponad ang ra-schadulad 01%, 02 Septamber
2023, The place and lime of Public Auction shall rernain the same, as already notified bo the
concemed bomrowers. In case of any clarification, the interessed persons may contact the
concemed branch office of owr cliend,

Kohli & Sobti Advocates,
A 594, First Floor, Lajpat Nagar-ll, New Delhi - 110024

Mote: Cuslomers can ralease their pledged omaments befare e schedulad auchion
dake, against payrent of dues of cur dienl Customer can alse contact 1o Emal 1D:
recovenynonh@muthooigroup.com or Call at 734886464, TO04452461

Chclamandalam inwestment and Flnance Company Limited
registered office at 121 Floor, Tlara Housa', Moo 2, M.5.C. Bose Road,
ChennaiG00 001 Branch Office 5013-812. 5 Floor, Vielccily TRE Raad,

£ Chola

Enter a Better 8 | 0o Wond Square, L. P Savan Main Auad, r, Balisshwar Park, Adaian, Sural-136008
POSSESSION NOTICE [Immovable Property [Rule 8(1}]

Vihareas tha undansigned baing the Aufhanisad Cficer of Mis Cholamandalam investmenl ard Firanca
Compary Limiled, having s registened ofice at 151 Floor, ‘Dare House', Mo 2, W2 C, Bose Rpad,
Channai-500 001 and BD9-812. Bth Flaor, Vekocity TGB Road, Opp. Waood Square, L P Savani Main
Raad, Mr. Balkestwar Pare, Adajan, Surat-295009 under the Secuntisaton and Reconstrucion of
Firangal Assels and Enloroement of Secunty Inlenesd Acl, 2002 and in axancese of poswars conemed
urdar Secfon 13[12] read with Rules 3 of the Securty Inlenest [Enforcement] Rules, 2002 iszued a
dernand nofics daded 15-05-2023 (Loan Account Mo, KIHEANEDDCII0G0G62T) caling upon Hha
Borowers 1. Jahrabibl Abdulkadar Shekh, 2 Johrabdl Abdulkadar Shekh, Beaing Legal Helr Of
Late Abdulkadar &mirmiya Shaikh, 1. All The Legal Heirs Of Late Abdulkadar &mirmiya Shaikh,
4. Mohamad Yasin Abdulkadar Shalkh, Being Legal Heir Of Late Abdulkadar Amirmiya Shash, 5,
YasminAbdulkadar Shaikh, Being Legal Heir Of Late Abdulkadar Amirmiya Shaikh, §. Abdul Fish
Trahers o nsgsy the s mentioned o ihenalbios being Re.23,76,379,00¢ (Rupees | Twenly Theee
lalths Sixteen Thousand Three Hundred Seventy Mine Only) as on 19-05-2023 with imarest thareon
within B0 days fromihe date ol receiplof the ssdnatee

The borrawers having faited to repay the amaunt, notics = heneby ghven fo the barwess and the
Publicz in pengral that e undersgned has faken Possession of the progery desnibed hinen
balaw in exarcsa of the powers canfamed on him urder Sub-Saction {4} of Saclion 13 of Act raad
with Fide B ol the Secunty Inbenest Enlomcemenl) Rules. 2007 enthis 26thdayof July 2023,
The hormowers attention is nviled 1o provsions of sub-saction [8) of section 13 of the Act, in
rspaiclal fme dvaialie, 1o redeem Fesecunsd assels The Dormawers in paricusar ard the pablic
in genaral are heneby cautioned not to daal with the property and sny dealings with the praperty will
b subject i he change of Mis Cholamandalam IvvesimenLind Firanc: Company Leniled, for an
gmcunt R5. 23, 16,379,000 (Rupees ; Twenty Three lakhs Sixteen Thousand Three Hundrad
Seventy Ning Only)as en 110532023 and interes! thenmsan

The Barroaers' attention is invited ta provizions of Sub-zection {8} of S2ction 13 of the A, in
raspaclol ime available, 1o redeam the sacurad asseds,

Property 1: Allthose piece & parcels of property bearing city survey no.546, TR No.1
FP MNo.287, tofal land area 797 1875 sq.mibrs. paki Shop NoJ, construction area
admeasuring 7 44 sq.mt. and Shop Mo.2, construction ares admeasuring 7.44 sq.mt
and shop no,1 wp side constructon area 744 sqmtb folal consbruclion area 22 32
sq.mi. situated ai, Polzon Dairy Boad, At Anand, Ta & Dist. Anand, Standing In The
MName of Mrs. Joharabibi Abdulkadar Shekh.

Property 2: All those piece & parcels of properly bearing city survey no.546, T.R.
Not, F.P. Mo 267, totalland area 797.18.75 sq.mirs. paiki Shop Mo.1, 2 & 3 below
side consbruchion arga admeasuring T.44 sg.mil and shop nod, up side
constrection area 7.44 sq.mit. total construction area 14.88 sq.mi situated at,
Polson Dairy Road, AL Anand, Ta.& Dist. Anand, Standing In The Mame of Mrs.
Joharabibi Abdulkadar Shekh.

Property 3: All those piece & parcels of propesty bearing city survey no 46, TE No 1,
FF NoZ87, iotal land arga TUT8.75 sgumirs, paiki Shop Mo, up side room
construction area 744 sq.mt. situated at, Polson Dairy Road, AL Anand, Ta & Dist

Anand, Zianding In The Marme of Mrs. Joharabibi Abdulkadar Shekh.
Date : 26.07,2023 Sd- Authorized Oificer,

FORM G 1
Registered Office: 6/16/13 Krishnarayapuram Road, Ganapathy, Coimbatore-641 006
CIN NO.L29191TZ1956PLCO00257 Tel: 0422-2532325 Fax: 0422-2532333 {Urvier Requialion 38A (13 of the Inscvendy and Bankrupicy Board-of Indla
E-mail: infoi@igb.co.in Website: www.lgb.co.in {Insalvency Resolution Process for Corporate Persons) Regulations, 2016)
STATEMENT OF STANDALONE/CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30-06-2023 R RELEVANT PARTICULARS
e In Lakhe ame of the corporate debtor | Asya Infosoft Limited
Quarter ended Ouarter ended along with PANICINILLP No. | CIN: L728006G1585PLC029849
Year ended Year ended 2| Address of the registered office | H.N. House 4th Floor, Nidhi Complex
Particulars , Ah , Gujarat-
30.06.2023  31.03.2023 ] 30.06.2022) 31.03.2023 30.06.2023] 31.03.2023] 30.06.2022 | 31.03.2023 T e e
4. Detaits of place where majority | Company is not having any Fixed Assets except
Lkl R = of fixed assets are located Sacunty and Firancial Assats, Company s having
\1 Total income from operations S0E7T8B2 | 50250.T7 | 48,703.50 | 20856531 | 5386126 | 52302.16 | 5208440 | 220,297.79 R — ragistered office in Ahmadabad,
2 Net Profit'{Loss) for the period (before tax, Excaptional 5. Installed capacity of main I NA
andior Exiracrdinary fems) T.686.70 T 70024 | 645564 | 3151713 T,715.05 7,903.72 g, 7608.16 32,001.18 % products! ﬁpf.m:rgs .
3 Net Profit{Loss) for the penod belore tax (afler Exceplional .| Luantity & value of main productss| The Total Revenue rom Operation for
andior Exiraordinary llams) 7.400.23 850279 | T.380.33 | 3354661 742858 8,306.27 7. 712.87 34, 030,67 E SBrvices E‘:ﬂ in |ast financial year | FY 2022-2023 - NIL
4 Net Profit/{Loss) for the period after tax (after Exceplional T | Murmbar of amployaes! Workiman |
andior Eﬂ'm;urr ltems) : 551714 | 586076 | 552760 | 2476058 | 554540 | 545240 | 584114 | 2523280 & | Further details including las: avaiatle; All the relevant Documents can be obtained
5 Total Comprahensive Income for the period [Comprising Memiv) sonnatis ot citaie] [y Sovcilng o1 dona
Profi (Loss) for the period (afier tax) and Other 800382 | 555412 | 606881 | 2755258 | 812217 | 530876 | 728235 | 28,01580 £l imnrilbnini SIS i
Comprehensive income (afier tax)) E e procass are svailable att |
6 Share Captal 313024 | 393024 | 313024 | 313024 | 393024 | 399024 | 313024 | 313024 = 1Sy o rosslulion aboies i | Dotais o bs Sy Salg &
T Reserves (excluding :‘mwn Resarves as shown a—— - under section 25(2)(h) of the asyaibci@gmail.com
in the balance shoet of previous year) - - - 1 108, - . 110,107.1 Code is available at |
8 Eamings Per Share 10 ﬁzr tgaielfﬂr receipt of expression | 21.08.2023
(of Rs. 10V- sach) ("not annualised) 1 L U R I—
(n) Basic 75|  moer| wrer |  7eso | wee | war| sese 80.25 m  Ehmdplid y st MR
(b) Diluted 1751 1808° | 1781 78,90 1786 1733 18.57* 80.25 | i et o e e .
Note: _|objections o provisional list |
1 The above is an extract of the detailed format of Quartery Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI {Listing Obligations and Disclosure 14 Procass email M lo submi £0l | asyaibc@gmail.com
Requirements) Reguiations, 2015. The ful format of the Quarterty/Yearly Financial Results are available on the websites of the Stock Exchanges on which shares of the Company are E. Lo Mt — pmﬁﬂﬂ'&iﬁ?lﬁﬂﬂﬁﬁ
listed, namedy, www bseindia com, www.nseindia.com and avallable on the Company's website www igh.co.in E_ Registration No.: [BBI/IPA-D0ICAI-N-00395/2021-2022(1 3986
2 Excaptional fem represents Loss on Sale of Land & Bullding and subsidy recaivad. :E Registered Address: 303, Aagam Flats, Near Sharda Mandir Scheal,
By Ordar of the Board, = e Paldi, Sharda Mandir School, Ahmedabad - 380007 |
S For L.G. BALAKRISHNAN & BROS LIMITED = =
B. VIJAYAKUMAR
27.07.2023 EXECUTIVE CHAIRMAN o SBI ST ATE BANK DF INDIA

Stressed Assets Recovery Branch (SARB) ; 151 Finar, Ratna Artermus, 42, Sardar Patel Magar,
Mr Girish Cobd Dinks Cross Foad, Off C.6. Road, Ellisbridge, Abmedabad - 380006

PHYSICAL POSSESSION NOTICE (For Immovable property)

Whereas, The undersignad being the Authorized Officer of the State Bank of India under
the Securitization and Reconstroction of Fnancial Assets and Enforcament of Security
migrast Act, 2002 and in exercisa of powers conderred under Section 13{12) read with
Rule 3 of the Security Interest (Enforcement) Rulas, 2002, issued & demand notice dated
06,10.2022 calling upon the borrowarOwnar of property/Mortgagors Mr. Jainam
Mineshbhai Khara to rapay the amaurnt mentoned in the notics being Rs. 99,83 ,626.73
{Rupees Minety Nine lakh Elghty Three Thousand Six hundred Twenty Six and Paize
Seventy Three only) as on 06.10.2022 and furiher inlerest and penal interest from
07.10.2022, cosiz, efc. thereon (less repayment made after date of Demand Notice
dated D6.10.2022) thereon within 80 days from the date of receipt of the said nofice.
The bormower and guarantors having failad to rapay the amount. notica is hareby piven to
the borrower/guarantoss and the public i genaral that the undersigned has taken
physical possassion of the properly describad henain Dalow in exercise of powers
confarred on her'ber endar Section 13(4) of the sasd Act raad with Bl B of the said
Rules on 23.07.2023.

The borrower/guarantoes in particular and the public in general are hareby cautioned not
1o deal with the property and any dealings with the prapesty will be subject ta the charge
of the State Bank of India for an amount of Rs. 99 83,626.73 (Rupees Ninety Nine
lakh Eighty Three Thowsand Six hundred Twenty Six and Paize Seventy Three only)
as on 06.10.2022 with further imterest, cost, charges, etc thereon. The borrower’s
atiention is invited to provisions of sub section (8) of section 13 of the Act, in respect
of time available to redeem the secured assels.

All that piece and parcel of immoveable Property siuated at Tenement Mo, C-20,
admeasuring 220.34 sq. mtr (Built-usp area) at Ground Floor, 15t Floor, 2nd Floor and
Celtar with undivided share of land in Rana Co-Operative Housing Sociaty Limited. Kaar
Chandra Frakash Society, Opposite Football Graund, B ADC Bank Kankaria branch,
Kankariya, EP Mo, 117, TRS. Ko, 2, Mouje Rajpur-Hirpur, District Ahmedabad.

Date: 23.07.2023 Authorized Officer
Place: Ahmeadabad STATE BANK OF INDIA

tizia FimEE am Y punjob national bank
SASTRA DIVISION, 2ND FLOOR, J. P. SAPHIRE, RACE COURGE RING ROAD,

DESCRIPTION OF THE IMMOVAEBLE PROPERTY

Place : &nand Chalamandalam Investment & Finance Co, Lid

APPENDIX- IW-A
[See provise to rule 8 (6))
Sale Motice for sale of Immovable Property
E-Auction Sale Mofice for sale of Immovable Assals under the Securitisation and
Reconstruction of Financial Assats and Enforcemant of Sacurity Intarast Act, 002
reacd wilh prowiss bo Rule 8(6)of the Securily Interest |Enforcarnent | Rules, 2002,
Malice is heraby given (o the pufss in general and in particular &0 1he Borrowers) and
Guarantors) that the below descrbed Immovable Property morigaged o Assets
Care & Reconstruction Enterprise Lid. [CIN: UGS993DLZ00ZPLCT15T6S]
(“Secured Creditor"), the physical possesston of which has been taken by the
Authorised Officer of the Secured Creditor, will be sold on "as is where is", "as is
what 18" and “whatever there Is™ basis on 29.08.2023 from 02.00 P.M. to 04.00
PM., for recovery of R, 80,64, 382/ (Rupess Eighty Lakh Sikty Four Thousand
Three Hundred Elghty Twe anlby) pending towards Lean Account Mo, S03500X-
02 [Oid Loan Account Mo, HLAPBAROD2295T2), by way of outstanding principal,
arrears [Including accrued late changes) and interest il 14.07.2023 with applicable
future infaresi in terms of the Loan Agresment and other refated loan document(s)
weel 15.07.2023 along with legal expenses and ather charges due o the Secuned
Creditor from SUKHDHAM RESIDENCY (THROUGH ITS PARTHNERS), WALLMAMN
GROUP (THROUGH ITS PARTHERS), MR, DARPAM SHAH, MRS. SHAH
VANDAMABEN H., MRS5S SHAH MARG|I DARPAN and MR. HARESHEHAI
MULJIBHAI SHAH.
The sl Locan Aceount along wilth ils wnderhing secunbyias], including the Immovae
Property, had been essigned by Indiabulls Howsing Finance Limited (“IHFL™) to
Indiabulls Assed Reconsinuclion Co. Lid, ("IARCL™) wide Assignment Agresment
dated 30.09_2019. The said Loan &ccount has been further essigned by LARCL bo and
in favour of the Secred Greditor, acding as a Trustes of ACRE-102-Trust vide
Aszsignment Agreement dated 26.04.2021 resd with Rectification Deed dated
26082021,
The Reserve Price for tha Immovable Property will be Rs, 1,20,00,000- (Rupaes One
Crore Twenly Lakh only) and the Eamesi Money Deposd ("EMO™) will be
Rs. 12,00,000{- (Rupees Twelve Lakh only) i e. aquivalent to 10% of the Raserve
Price,

DESCRIPTION OF THE IMMOVABLE PROPERTY

PLOT WO A120 ADMEASURING 142.10 50 MTR. ie. (1520 SQ. FT.) AND
BUILTUP AREA ADMEASURIMNG 66,54 50, MTRS, i, (716 50 FT.} IN "SHUKLA,
MAGAR SOCIETY" BEING CONSTRUCTED ON THE LAMD BEARING REVENUE
SURVEY MO, 695, WHICH 1S INCLUDED IN T.P. SCHEME WO, 3, FINAL PLOT
MO, 457 458 460 ADMEASURING 13209 53Q. FT., CITY SURVEY NO. 892, 893, 894
AS PER RAJA CHHITTHI NO. L. 134/83-04 MTS MOUJE- GAM BAPOD IN THE
REGISTRATON MSTRICT AND SUB-DISTRICT- VADODARA-I0025 GUJARAT
ANDBOUNDED AS UNDER:

EAST : MARGIN4.T5MTRS WEST : ROADOFEMTRS

HORTH : BLOCKNO,A-1M1M9 SOUTH : MARGIN OF .25 MTRS,

For detailed terms and conditions of the sale, please refer to the link provided

on the website of the Secured Craditor l.e. weew.acraindla.in; For bidding, log on
to wwrsauctionfocus.in

a0v-

AUTHORIZED OFFICER

ASSETS CARE & RECONMSTRUCTION ENTERPRISE LTD.

TRUSTEE OF ACRE-102-TRUST

Date ; 25.07.2023
Place : VADODARA

RAJKOT | EMAIL :- CSE304@PNE.CO.IN
APPENDIX IV [SEE RULE & (1)]

POSSESSION MOTICE {For Immovwable Property)

Whereas, The undersigned being the authorized officer of the PUNJAB
NATIOMNAL BANK, under the Securitization and Reconsiruction of Financial Asseis and
Enforcement of Security Interest Act, 2002 and in exscise of powers conferred upon me
under saction 13(12) read with rule 3 of the Secunty Inferest (Enforcernent) Rules 2002
msued a Demand Melice Dated 2200412021 calling upon the Bomowsr!Guarantar!
Morigagor Mis Harihar Furnitwre ! Prop : Mr. Prajeshbhai BEhupatbhai Bhardiya o
repay the amount mentioned in the nofice being Rs. 11,49 636.96 (Rupees Eleven
Lakh Forty Nine Thousand Six Hundred Thirty Six and Eighty Six Paisa Only} as on
22.04.2021 payable with turther interast and expenses untd payment in full, within 60
days from 1he date of recespd of the said nobice.

The Bomower Guarantor/Mortgagor having failed to repay the amount, notice is
haraby given to the Bormowear'GuarantorfMorigagor and the public in general that the
undarsigned has laken Physical Possassion of the propery descrbed heren balow in
exerciza of powers confarred on hirvher under section 1344) of the sald Act read with
Rube B of the said rules an iz 25th of July the Year 2023,

The Borrower's | Guarantor's | Mortgagor's Attention is Invited to Provisions
of Sub Section B of Section 13 of the Act in Respect of Time Available fo Redeem
The Secured Assels.

The Bomowen/'Guarantororigagor in particular and the public in general is
heraby cautionad not ko deal with the property and any dealings with the property will be
subject to the charge of the PUNJAB NATIONAL BANK for an amount of being Rs.
11,49,636.86 (Rupees Eleven Lakh Forty Nine Thousand Six Hundrad Thirty Six
and Eighty Six Paisa Only) as on 22.04.2021 payable with further interest and
@ penses unkil payrentsiraalization in full,

Description of the Immovable Property
"All That Part & Parcel of The Mortgage Property Hypothecation of Stocks, Plant &
Machinery and oiher movable assats of the company.
Collateral : Mortgage of Property located at 680, Juna Kolivadma, Police Station, Liliva,
Arneeli - GE5535"
Date : 25.07.2023,
Place : Liliya

sdi- Authorized Officer
PUNJAE MATIONAL BANE

TAMBOLI CAPITAL LIMITED

Re=gd Office: Mnohavir Poloce, 84, Kalubhn Boad, Bhovnagar 3630032
E-mnml: chrecti@iambolcapiiaiin Websie: www ambelscpil.m
CTH: L3l | HEPL OISR

NOTICE OF THE 15™ ANNUAL GENERAL MEETING OF THE COMPANY
MIOTICE i3 hesedhy :._'i'\.:-l' thet the 1 5th Anmeal Geeneral Mes ng FAGM™ of the Members of
the Company will be held on Monday 2800 day of Augest 2025 & 500 PA. through Vidico
|.'l"'I|.=\.'I'=\.=III,':|!; P Oher Audio Yiseal Meaps (OAW M) te trarsact the business as s
pual i the Maotice of AGM.  The nobee of AGM has beon sent moelectranic mode 1o the
mginbera whoss a-manil id srs repgiatensd with the Coanpany o copry of whicl has been emailead
1o the Members of the Company at their regisbered email address.

Pursuamt 1o Circolar Mo, 142020 daied -'|_|'|li! s, 2020, Circokar Mo, 772020 dxed -'.l'- il 13,
2020 1s5ued by the Ministry of Carparmbe Affiarrs fedlowed by Crnoular 2o, 2002020 dated May
%, 2030 Circalar Mo; 22020290 dated Juee 13, 2020, Circular Mo, 333030 davsd Sepiember
28,2020, Circular Mo, 3802020 dated December 31, 2020, Circolar Ma, 02723021 dated January
13, 2021, Ciorculbar no, 12021 dared June 23, 2021, Circular Mo, 202021 dated Docember &,
2021, Circalar B 0272022 dated May 5, W22 and Circnlar Moo 11/2022 dated Drecember 28,
2022 (MO Circalars™) and the Securstves and Exchange Board of Disdia (“SEBL) vide s
Circalar Mo, SEBVHONCFINEoRD-LPOTRAINZ Y dated January 5, 2023 has permitead the
Uornpanses holdimg of fle ACM theough YO CANM, wathout the phyasical presence of the
Members at a commion venee, I compliznce with these cinculars and the relevant provisions
ol the Comspanies At 2013 and SEBL {Lsstuing Gbliganens and Disclozne Feguiremenis)
Regalations, MIES, the AGM of ihe Members of the Company will be held ihrough
WO AY ML

In accardance with the aforesnid Crirculars, Motice of AGM alongwith the Annusl Bepon
202223 sewt ealy by eleciromc mande to those Membsers whose el addressss ane negisiensd
with the CompanyThepositories. Members: may nate that the Motice of AGY and Annual
Bt 2U22-23 wall alse be avanlable & the Company’s websale al www. ambalicapatal com,
wirhsite of Stock Exchange i BSE Limned af www hezindia com and the AGM Motz isalsa
avaidlable oo the websige ol the MSDL (agency providing remalé e-volmg faceliy) e
woww evating nadlcom, Members con onend ned pasicipate in the AGM through the
VEARANVM bty anly. The meimacbiens bor geanang the AGRM ane proviced m the Botice of
the - Adabd. Members adending the mecting through YOOAYM shall b counted for the
plarposs ol reckonmmyg the guorsm as per Sectson I of the Companies Act, 200 3.

The Compony s providing remate e-voting facility {Sremsobe e-votimg ™) o ol ds members o
sl Ehear vobiss dm al D resolateors as set oot m the Nobice of AGRM. Additionally. the Company s
|'!||'|'.l:||||_-_' the focilsty of vidi ] I|'-|'-\.|I.J_I|. g-yoling =vsem Gunng the AGM &e-vin g 1
Detanled procedure for remole e-vohmg s provided inthe Moboe of AGK

The e-voting period bepins on 23 082023 ag 000 a0, and will end on 27082023 at 5:00p.m
Any person who becomes d member of the companty afler dispalch of the Mobee of the meeting
il I'||'||i|||; shares a5 on the cuc-off date 5.0, 21 AN, ML TRAY RS their vides by
Lidlowang the instructions and process of remole e-voting s proveded in ke Noedice af the
AN L oided a1 websine wwew I;|I"||'\-\.|:i|_:||'|il.:| i wwewshecindia com and MDSE websiie
weww.evaling. nsdloom

Thie mermhers whio ave cast their vobe by reminge e-vodinge mny artersd e mecting bat shall nod

bex emtitled 1o cust thear vote again. For detnils relating (o remote eovating, phease neler 1o the
Moiies of the S GR

In case of any querics refating te voling by electromic means, please refer o the Freguently
Asked Cuestions [ FACs ] and c-voting mananl ayvailable ob wooweviding nsdl com, snder help
section orwrite 2n email at evolmgédnsdl comoar call LR 020990

BY OELDER OF THE BOARD OF DIRECTORES
"L"rpul H. Pathalk

Place: Bhavnaza
I

Date : 2TOT2023

e e

DIRECTOR AND CFO

. Ahmedabad

@



